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Order dated 3.,6,95

Heard Mr.B.S.Tripathy,Ld.Counsel appearin: for
the applicant and Mr.U,B.Mohap 3tra,ld.5r..standing
Counsel; on whom a odpy ef this O.A. has already
been served,

“pplicant is presently werking as Bight House
Attemdant, His repeated prayer te ¢o on transfer
te Caleutta havimg 'mem turned down by the Directe:
(Regional)vide his letter dtd,.21,2.85 under Anne-
Xure-4/%

he prefefred a representation under Annesure-A/3

and agaim unier “nnexure-3/7 dtd.28.3 05

te the Directer Generalef Light Houses and Light
Ships en 4.4.’5‘

By filing this 0,4, under Section 19 of the AT
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Act,198% the applieant has, virtually, sought fer
a directlion to the Respendents (especially to the
Director Generazl of Light Houses amd Light Ships)
te give sympathetic censideration to the prayer
(fer transfer) ef the applicant,

In the aforesaid premises while disposing of this
O.A, the Directsr General (Res.‘®,.2) he hereby asked
to give sympathetic censideration to the prayer of
fhe applicant (for transfer)as he being a lew paid
group-P employee and he frantically prayed for the

transfer to his natige place,

The censideration may be qiven by the Director
Gemeral within a period ef 90 days frem the date of
recéipt ef this erder,

With the aferesaid ebservation and direction,
this O.A, is stands disposéd of,

Send copies eof this erder to the Respondents
along with copicss of this 0.A. and free coples of
this order be handed over te the Ld.Counsel appearin

for both the parties,




